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t{{THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c) The
Lokpal and Lokayuktas Bill deals with the
Centre's needs alone. It has been suggested to
the State Governments that if the legislatures
of any two or more States pass consenting
resolutions, legislative = competence  for
extending the Central Lokpal's jurisdiction to
allegations against Chief Ministers can be ac-
quired by Parliament under article 252 of the
Constitution and a suitable provision inserted
in Central legislation. So far, no State has
passed such a resolution.

The Lokpal and Lokayuktas Bill was
circulated to the State governments with the
suggestion that it might after enactment, be
adopted as a model for State legislation. It
was pointed out that a single Lokayukta for a
State might prove adequate instead of the

t[ ] English translation.
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2-tier machinery proposed at the Centre.
According to the information available, only
the Government of Orissa has introduced a Bill
styled "The Orissa Lokpal and Lokayuktas
Bill" in its Legislature.]

FREE TRAVEL ON AIR INDIA AND

INDIAN AIRLINES
161. SHRI BALACHANDRA
MENON:

SHRIM. V. BHADRAM :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the categories of officers and other
persons who are entitled to free travel on Air-
India and Indian Airlines ;

(b) the Departments to which they belong

(c) the number of persons of the above
categories who have availed of such facilities
during the last three years; and

(d) the amount involved therein?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b) The regulations framed by both
Air-India and Indian Airlines provide for the
grant of free/concessional passages to all their
employees, subject to availability of seats after
meeting passenger demands. The two
Corporations are also obliged to give free
passages to the employees of other airlines and
other categories of persons as are provided for
LLA.T.A. resolution No. 200.

(c) and (d) The information is not readily
available.

ENQUIRY INTO DEATH OF
SHRI LAL BAHADUR SHASTRI

162. SHRI N. G. GORAY.. Will the
Minister of HOME  AFFAIRS be
pleased to state :

(@) whether Government have taken

any decision recently to appoint an
enquiry commission to go into the
causes of death of late Shri Lal Bahadur
Shastri; and

(b) if so, the details thereof?
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THE MINIS' EI OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (al No, Sir.

;- (b) Does no aise.

12 NOON

EXPRESSION OF SENSE OF RELIEF AT
PRESIDENTS ESCAPE FROM
ACCIDENT IN BHUTAN

MR. CHAIE M N Hon. Members

must have n id in this morning's
papers about tke accident which oc
curred in Bhuun. On behalf of the

House 1 exprc ss distress at this acci

dent and I ala » express an immense
sense of reliei on the providential
escape of the 'resident and the King
of Bhutan. express grief at the

death of Shri Pankaj Sharma, a member of the
Pr sident's party, who was involved in thai
accident. I hope I am expressing i he feelings
of the House.

HON. MEMBERS-: Yes, Yes.

RE SUPPLY )I STATEMENTS TO
MEMBERS R ELATING TO QUES-
TIONS

SHRI PIT vMBER DAS (Uttar Pradesh) :
Sir I have a small submis-

nj to make ind it is this. The question was
raisi i sometime back also that the information
with regard to the questions that are laid on
the Table of the House, f hey are made
available to the Memb' rs also, then it would
:very much fa ilitate matters because they
would bi prepared ,jth the sup-plementaries.
Tie practice prevailing in most of th: states,
and I know definitely aboi t Uttar Pradesh, is
that all the answe 5 that ar, to be orally given
in the 1 "ouse, all of them in the

Tfen form re placed on the Tables of every
Men ber of the House. That is the usual ; "ai
ticc there. Even if we do not ic:ept the very
same practice, we s lojld evolve some such
*method. The statements particularly should be
male available to all the Members beforehand.

MR. CHAIRMAN: Which
Answ :rs to questions ?

SHRI PIT/ MBER DAS Regarding
questions the information is often laid

statement.?
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to a matter of 106
urgent public importance
on the Table of the House. The Minister often
says that the information is laid on the Table
of the House.

MR. <MAIRMAN : I see.

SHRI PITAMBER DAS : That information
may be made available to us.

MR. CHAIRMAN : I will look into it. But
so far as my information goes it is put in the
desk of the Member.

HON. MEMBERS : No, no.

MR. CHAIRMAN : I will look into it. I
will make a statement about it later on.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

GROWING NAXALITE ACTIVITIES
IN WEST BENGAL
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) Mr.
Chairman, Government are feeling deeply
concerned over the recent incidents of violence
and vandalism committed by extremist ele-
ments in West Bengal, particularly in Calcutta.
Only day before yesterday there was a serious
incident in the Cossipore area of Calcutta when
some extremists attacked a police jeep with
high explosive bombs resulting in the death of
the second officer in charge



